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CouDciI of Delhi for the abolilion of the 
iastitutiOll of Honorary Mqistrates in DeJbi; 

(b) if so. the al:tion taken on the recom-
mendations of the Couacil: and 

(c) if' no action ha~ been taken, the 
re880llS therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) 
to (c). When the Bill for tbe separation of 

-tbe judiciary from the executive in Delhi 
was considered by the Metropolitan Council 
01\ tho 19th October 1967, the Council took 
tbe view that there should be no Honorary 
Magistrates and SQuested an amendment to 
the BilL The amendment recommended by 
the Council has been ren:ived and is being 
examined. 

DELHI PoLICE 

1322_ SRRI lNDRAJIT GUPTA: Will 
the Minister of HOME AFFAIRS be pleas-
ed to ~te: 

<a) the reasons for the delay in com-
pleting the trial proceedings of the Delhi 
Police personnel wbo were arrested for their 
rote in the Policemens' strike and demon-
strations; 

<b) the Dumber of Policemen still behind 
the bars; and 

(c) whether Government are aware that 
their families are suffering from harasmtent 
and economic distress? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA ClIARAN SHUKLA> : (a> 
The trial of these cases were held up pend-
ing disposal of a petition submitted hy 
50IIIe of the accused in the Supreme Court 
!leeking transfer of these c.i.ses to some 
Court outside Delhi. On the orders of the 
Supreme Court that these trials be held by 
Special Magistrates not belonging to the 
Delhi-Himachal Pradesh Civil Service Cadre, 
necessary action has been taken and the 
trials will commence very SOOD_ 

(b) NODe_ 

(c) The aCC1Jsed policemen have been 
placed under suq.ension as required by the 
rules and are receiving the subsistence al-
lowance admissible to them. 

RIVE.RS STI!.\M NAVIGATION CoMPANY 

1323. SHRI INDRAJIT GUPTA: 
DR. RANEN SEN : 

WiIl.the Minister of TRANSPORT AND 
SHIPPING be pleased to state: 

(a) wbetber any of tllo surplus stIdf of 
the former Rivers Steam Naviption Com-
pany have !/inee been absorbed in other 
public sector undertakinp; 

(b) whether the Committee set up for 
this purpose has made any specific propo-
sals to facilitate absorption; and 

(c) whether, pending their absorption, 
such staff have been paid their due retiral 
bi:lnefits and full retrenchment compemlatiOll? 

THE MINISTER OF TRANSPORT 
AND SHIPPING (DR_ V. K. R. V. RAO): 
(a) Yes, Sir. In addition to about 5,000 
persons absorbed in the C~ntral Inland Water 
Transport Corporation, about 42 men bave 
been absorbed in other undertakings 

(b) The Committee has intrr alia recom-
mended that :-

(i) The Employment Exchanges should 
be authorilled to nominate the 
surplus men on a priority basis 
against suitable vacancies under the 
Central and Stale Governments and 
public sector undertakings_ 

(ii) Relaxation in age should be grant-
ed to the surplus men upto the 
age of 55 years for the purpOfA: 
of re-employment_ 

(iii) Rrlaxation in educational qualifica-
tion should be granted to the non-
Matriculate clerical staff among 
the surplus men for the purpo,;e 
of re-employment, by equating 10 
years continuous service under the 
Rivers Sleam Navigation Company 
as equivalent to Matriculation. 

(c) The un-absorbed employees of the 
Rajabagan Dockyard of the Company, ex-
cepting 190 men, have already drawn their 
dues. The unabsorbed handling labourers 
in Assam have also drawn their full dues. 
Most of the unabsorbed clerical and sub-
ordinate staff in Assam have been paid 
closure compensation and leave pay. Their 
gratuity and provident fund dues, however, 
remain unpaid as their lIervice records and 
provideDt fund accounts are at the Com-
pany's head offiee in Calcutta which h3ll.beon 
under the forcible and illegal occupation of 




